
1)
IN the: central AQm.flSTRATIUt: TRIBUNAL

principal bench
l\£LJ DELHI.

CP 200/98 in
DA 1841/97

Iteu Delhi this the 9th day of Hatch, 1999.
Hon'ble Shti 3.R. Adlga, Uica
Hon'ble Smt.Ukahmi Suaminathan,

Shri Hari Prasad,
S/0 Sh.Harcharan Singh
R/0 H.No.25, Gali No.25
Naar Ration Office,
Nangloi, Delhi.

(None for the applicant)
Wereus

ApjDlicant

•• Redpondents

1. Sh.P.W.Dai Kishan,
Secretary, 5 Sham Nath Plarg,
De Ih i

2. Sh.Rakesh Bali _
Doint Director of Lducatdon^a;
Uirectprate of Education(S II Branch)
Delhi.

3. Principal
Gout. Boys Senior Secondary School,
Karola', Delhi-BI

(By Advocate Ms Vibha Plahajan proxy
counsel for (*lrs Avnish Ahlauat )

ORDER (ORAL)_

(Hon'ble istati S.R. Adige, Uice Chairman (A)
rqs.flahajan states that the impugned order dated

26.8.97 in OA 1841/97 in regard to which present CP is filed
has beenLstayed by the High Court vice order dated 19.8.98

and shown us a copy of the aforesaid order, which is placed

on record.

2, Under the circumstances, CP 200/98 is dismissed

giving liberty to the applicant that after vacation of the
said order, he may approach the Tribunal, if so advised.

U  . .( (aSmt^Laklshmi Suamin^han)
iHember (3)

.R. Adi^e )
Uice Chairman (A)


